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Hen'ble Mrs. Lakshmi Swaminathan, Vice Chairman :

Bcth the learned ccunsel heard. In this application,

the learned ccursel fcr the applicant has brcught tc our notice

en crder passed by the Tritunal (Calcutta Bench/;gpA N “}EEE
dated 27-6-2001, copy placed cn record.
2. The learned counsel for the applicant has ~ very

fervently prayed that the app]icaht'is a handicapped perscn and

he shculd be ccnsidered for appcintment in case he applies fcr

, the‘post cf EDA7EDNC (GLS) cr any cther suitable post under the

respcndents. Taking intc acccunt the facts and circumstances of
the case, nc such general crder can ke given 1in the present'
case, althcugh it wculd be cpen tc the applicant to apply fer

&ény post as advertised by the respondents when a vacancy arises.

If \Ua 1} , dc?e . we have M.;(;.,{:Q"@@SCH tc behcxe U’cb thegw '_h;‘:, %

B

respendents will not take necessary action in acccrdance with

o law.

3. In view ¢f the abcve, with the abcve cbservaticns, the

CA is dismissed. No crder as tc costs.
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